
CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH NEW DELHi 

M.A 114'o.2679/2003 
O.A.NO. 1392/2003 

Friday, this the 19th day of .  December! 2003 

Hoifble Shri Justice V.S.AggarWal, Chairman 
Hon'ble Shri S. A. Siagh, Member (A) 

C. S. Sharina, 
S/o Late Shri M.R.Sha"rfta. 
9/768, Lodhi Coione 
New Delhi. .Appllcaflt 

(By Advocate: Shri Yatender Sharraa) 

Versus 

i. 	Union of India through 
Secretary(ReVeflUe) 
tvtjfljStt'Y of Finance & Company Affairs, 

North Block, New Delhi-10001. 

Commissioner Ceittrai Excise Delhi, 
C.R.Buildiflg l.P.Estate, 
New Delhi-10001. 

The Additional CofflfnIsSiOne!, 

C.R. Building, I. P. estate 
New Dellli-Q~ hespofldefltb 

(By Advocate: 5.R.N.0-IngI fÜr Sh.H.V.Siliha) 

ORDER (ORAL) 

Shri Justice V.S.AggarWai 

I 	
MA-2679/2003 

lA-2679/2003 allowed accordingly. 

Learned cOunsel ion applicant does not press OA. 

Accordingly, application is dismissed as withdrawn. 

A 
( )AAL. S ii ) 	 ( V.S.Aggarwal 

Member (A) 	
Chairman 

/kdn/ 


